
CAT/7/12

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI

R.a. No, 214/91 In
O.A. No.'196/90 |QQ
T.A. No.

DATE OF DECISION 1'l - 1 ^ - "T \

Shri Hari Om Gupta Petitioner

Versus

Union of India through the
Sacy, , n.H.A. & Another

Respondent

CORAM

The Hon'ble Mr. Kartha, Uic 0-Chairman (3udl.)

' TheHon'bleMr. Cf„K, Chakr;av/or't5/,' Administrative Member.

1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?

(Dudgsment by Hon'bla Mr. P.* K, Kartha> \/.C, )

The petitionar in- this n.A# is ths original

applicant in 0A-.196/50 uhich uas disposed of by judgement
I

dated 8,3,1991, On caraful consideration, u e see no arror

of lau apparent on tha f ac s of the judgement. The

petitioner has also not brought out any fresh facts

Warranting a revieu of the judgement. Accordingly,

RA-214/91 is rejected,
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(
(P,K, ChakravorW"). (P.K, Kartha)

Administrative f^lembsr Vice-Chairman(Dudl, )
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